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Sh. Udai Chandani alongwith Sh. Saurabh Adhikari, Advocates for the petitioner.

There is no representation from the respondent’s side, despite repeated opportunity

given and sufficient service of notices. Hence, the respondents are set as ex-parte.

The petitioner further moves an application to carry certain amendment in the
final relief [in Clause 8(8)] of the main company petition. He contends that such

amendments are necessary in the interest of justice in the matter.

Having heard, the learned petitioner counsel on the amendment application,
we are of the view, that reason shown are sufﬁment to allow proposed amendment

which appears to be bona-fide and there would be no change in the nature of

proceeding, if such amendment is allowed.

Therefore, the present application is allowed in terms of its prayer clause. The
petitioner is directed to carry necessary amendment in the main company petition

within 4 weeks and to file a fresh amended copy of the main company petition.

The matter be listed on 10" January, 2018.
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